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Report- I, on Visit to Nawada District to know about Bonded labour
and Child labour in Pakribarwan Block by Dr Vinod Aggarwal Special
Rapporteur on 20" to 24™ November, 2018.

A complaint was received about hundreds of labourers being
bonded labour in the villages Kishori & Chatar of Pocsi Gram
ranchayat, in block Pakribaravan in the district of Nawada. The
matter was brought in light by the Justice Ventures trust
Nizamudduin, New Delhi. An enquiry was conducted on 23rd
April, 2018 by SDM, Labour suptd., Anchal Adhikari and SHO
Pakribaravan and a report was submitted vide a letter of labour
superintendent to DM Nawada on 27t april,18. This report
indicated that the labourers all belonged to SC category. The
report establishes that all these labourers work with the landed
community of village:

i} These labourer families, the whole family, are working for the certain landlord, based on
odvance taken by head of family, earlier.

if} The employer does not ailow them to take employment else- where.
ifi) The iabourers can’t move from the place without the concurrence of the employer.
iviThese lcbourers are paid lesser than the minimum wages fixed by the Government.

2. Thus the report submitted had categorically stated that these
labourers come in the category of bonded labourers. Although,
SDM had directed labour superintendent on 25/06/ 18 to file
FIR, but it was filed only in the end of July, 2018. There were
misgivings in the mind of officers, therefore I visited the site with
SDM and Labour suptd. The facts were re-established during my
visit and 9 more bonded labourers were identified, in July. The
authorities failed to show anv measures by Government to help
the bonded labour, by giving them land rights for home stead
lannd, or construction of Indira Awas for these land less and/or
home-less labourers. Neither the evidence of Job card for MG
NREGA was shown for any one. No Aangan wadi Kendra was
running for these more than 50 families who all were Mahadalits.
The education level was verv low even among the younger family
members. [t seemed that the land owners group had ensured
that these families remain without help from the Government
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schemes, so that their dependence on the employers remains.
This 1s a case which need to be examined how a pocket of
Mahadalits have been left untouched by the benefit which flow to
them through Constitution and welfare measures of the
Government.

3. Based on my discussions with District magistrate Nawada and
his team of officers, the district administration took some action .

The letter no 1744/ Con dated 19% July,18 of District Magistrate
explained that:

i} The MG NREGA job cards have been made for 28 families. 19 earlier job cards have been
renewed.

ii) 29 families who were on Gair Majarua land have been given owner ship papers for
home-stead tand, but others who are on land of others nothing had been done.

Iii} 28 people of the village have been given Indira Awas and others’ names would be
added in SECC-11, after survey.

iv) Criminal cases under IPC sections 341, 323, 504, 506, 370, 374/34 have been registered

against the persons who had bonded these persons and retease order of them has been
issued,

+. This District was revisited after 4 months after informing the
State Government and labour department to see what has been
done for these bonded labours. A meeting was held with District
Magistrate Nawada and his team of officials on 237 Nov and the
action taken till date is as follows.The District magistrate nawada
vide his letter no 3125 dated 29/11/18 has enclosed a report of
S h &t .o —... e for the released bonded iabours. This
letter is enclosed as annexure-a to report II. The minutes of
meeting of 234 November are enclosed as annexure-b to report,
which are issued vide letter no 39/child labour dated 23/11/18;

i} Only 41 bonded labourers have been given 20000 per head and transferred to
their account only recently.

ii) But still 94 of the bonded labourers of Pocsi panchayat were not paid for
lack of allotment of funds from the Government.

iif) Besides the old case Hyderabad case 29 child bonded labour and 20
labourers released from local brick kilns have not been paid even this 20
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thousand rupees till date. | don’t understand why govt is not able to release the
funds to rehabilitate the bonded labour for long time.

iv} Earlier it was said that the MG NREGA job cards have been made for 28
families and 19 earlier job cards have been renewed. Now it is being
informed that 102 Job cards have been made and 16 pending that who so
ever was to be given job card has not been completed. There are 17 children
who are not eligible to be given Jjob card. But no work has been given to them
because Gram Sabha meeting could not be held. The village is dominated by
the land lords. Unless District Magistrate take interest directly, it will be
difficult to get work started in the Panchayat. It would be desircus that the
work is provided with in the Panchayat or out side but providing these
bonded labours 100 days of employment per family/ per nuclear family
norms is a must to take them out of ciutches of land lords but the authorities
10oked weak.

v} No proposal till date has been made for giving skill training or up gradation
which is now work of the labour department functionaries at all levels.

vi) Earlier in July it was reported that 28 persons covering 82 bonded labours
rave been given Indira Awas and others’ names would be added in SECC-11.
Now by letter dated 30/11/18 it has been said that remaining 53 bonded
labour of 26 family will be provided IAY for which procedure has began.

vii) It was informed by the additional collector that 29 Mahadalit families
covering 59 bonded labour have been given land settlement documents on
30/11/18. Remaining 76 bonded labour are on residing on their own raiyati
land.

viii) By now 123 of all {135)the freed bonded labour families have their
names in ration cards. Only 12are without ration cards from whom
appiication has been obtained.

Ix) Among the freed bonded labours 3 are given old age pension. 12 of the
bonded labours are identified for various type of pensions which wilf be
sanctioned to them. remaining 120 of freed labour are not eligible for pension.
x} The number of 0-6 children among the families of freed bonded labours are
39 who should be enroled with Anganwari Kendra.

xi} It has identified that 11 chiidren are among the 135 freed bonded labours.
These children will be enrolled in the middle school about 650 metres away
from the village Keshori.
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xii) It was informed that based on the FIR filed in July against 24 persons, till
date under CrPC 5/41, only 19 persons have been bonded and released and
no charge sheet has been filed. No action has been taken against 5 persons is
not clear.

Recommendations:

1.Now this case of bonded tabourers in Keshori and Chattar village of
Pakribarwan biock in Nawada district, is at least 4 months oid and very
littie action has happened, it would again be desirabie that time period be
fixed for completing the enquiry and filling the charge sheet. The range
DIG should be requested to examine the matter and see sufficiency of
action and punish the subordinate officers in police sitting over the
matter. '

2.1t seems that the district authorities are taking too much time of
whether they are bonded labourers or not, it would be desirable if any
doubts finatly DM and SP should enquire personally and matter shouldn’t
be delayed any further. In this district 3-4 cases have been discovered,
it is necessary that the post of labour superintendent in Nawada be
upgraded to higher scale and a higher ranking labour department officer
may be posted along with more labour inspectors for next 2-3 years as
this district is prone to bonded labours.

3.Meetings with NGOs may be held reguiarly, to find out more cases and
every nook and corner of the district may be looked for some other cases
of similar nature.

4The bonded labour families of Kishori and Chattar villages have not been
benefitted by any other scheme of government except NFSA(Ration} and
it would be imperative on district administration to see that aii of them
are given homestead land, Indira Awas, MG NREGA job card, Aanganwari
Kendra, a primary school in the vicinity with Mid day meal etc would be of
utmost need. The efforts made by district administration are quite
insufficient till date.
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5. 2) The matter of 126 bonded labours is hanging in fire for last 7 months.
My last visit resulted in identification of 9 more and filing of cases but
very little benefits have reached the bonded labour families.

b) It would be important that these bonded labours are given in a time
bound manner the financial benefits as per the rules and non financial
benefits inform of {and for home stead and for agriculture. Till now only
35 labours have been given 20000 rupeess each which can be considered a
poor performance.

¢} Provision of homestead land has happened but Indira Awas to
remaining 28 famiiies covering 53 bonded iabour is yet to sanctioned.

d}11 bonded iabour released are in the age of school going. They have
been identified but enrolment is yet to happen. They have not begin going
to school.

e) Provision of animal rearing in form of dairy/poultry or piggery has not
happened. Benefit of employment under MG MNREGA is yet to reach the
released bonded labours. The officers, who are not taking enough steps
need to be replaced as {ot of time has passed but nothing concrete has
happened even in 4 months after my last visit.

f) Training of these, released bonded labours in the skill development
program is one of the other program for the labour department can
engage them to train and get jobs for them.
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Dr Vinod Aggarwal
Special Rapporteur
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